IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH : AT HYDERABAD :

N.A.608/90, Date of Judgment:S5-9-90,

M.Anjaiah
esshpplicant
Vs,

1. Ordinance Factory Project,
Ministry of Defence
Government of Indla,
Yeddumailaram, District Medak,
represented by the General
Manager.

s QRESQUndent

- - - -

Counsel for the Applicant : Shri Y.Suryanarayana

Counsel for the Respondent 3 Shri Naram Bhaskar Raa,

Addl.CGSC
CORAM: -
HON'BLE SHRI 8,N.JAYASIMHA UICE-CHAIHMAN

RON'BLE SHRI D.SURYA RAD : MEMBER (JUDICIAL)

( Judgment of the Division Bench delivered b
Hon'ble Shri 0.Surya Rao, Member (J) {.

The applicant herein seeks a direction to the

respondents to operats the pansl prepared in the year 1985
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posts of Bfrewen and to appoint the applicant to the
said post. He contends that he registered his name in the
EmpLoymeqt Exchange at Sangareddy on 11-2-75, that his name
vas sponsored for recruitment to the post of Durwan in the
respondent organisation and he was selected by the General

Manager. He submitted Police Verification Forms also in

! A also
p@fsqénce to the selection. The respondent/intimated “the same

-,

to o)
/the Employment ExchangeLPonsequently his name stands deleated

from the Employment Exchange rolls. He—sﬁg;es—tﬁat4g;panel
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He contends thet according to the 0.M.No.22011/2/79-Estt(d)
. dated 5=-2-19B2 once a panel is pregared it should be ope-

rated till all the candidates are appointed., He relies

upon a décisinn of this Tribumal in 0.A.327/89 and

BA 759/89, uherein this Tribunal had direé}ed the respon-

dents to operate the panel already prépared before pre=-

paring a fresh panel. He therefore seeks a@@?rection to

the respondents to cperate the psnel prepared for the

post aof Duruan in pursuande to the General Manager's

letter dt.30-8-85 and tc appoint the applicant to the

said post of Durwan,

2, n behalf of the respomslents a counter has, been
filed stating that the applicent's serial number is 18 in
itist of selected candidatss for the post of Durwan., It
ig further stated that according to the Government of
Indie instructions backlog vacancies to SC/ST were to be
Filled up in the first instance. -Igview there-of the
applicant was not appointed. It is further coﬁﬁ?nded
that no candidate pertaining te the General Category have
so far been appointed. It is submitted that as and when
requirsment of candidatesbelonging to general category arises,

the applicant will.Bdso be appeinted in his turn,

3. e have heard Shri Nalin Kumar, Advccate for
Shri Y.Suryanarayana, lesrned counsel for the applicant
and Shri Naram Bhaskar Rao, learned standing counsel for

Respondent., Shri Nalin Kumar contends that vacancies are
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available to the post of Durwan in{the General Category
and his client may be offered the same. As the respon-
dents have assured in their counter that when there is a
requirement, the applicant will be appointed in his turn,
we think that there is no need for any further orders or
directions. In the circumstances the case is disposed-of

as no orders arae necessary. No order as to costs.
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(B.N.JAYASIMHA) (D.SURYA RAD)
Vice-Chairman Member (3J)
@1
Dated]h Sth September, 1990.
Dictated in Open Court. W“g;\

%J\Deputy Registrar(Judl)
avl/

1. The General Manager,

Ordinance Factory Project, Minietry of Defence,
Government of India,

Yeddumallaram, District Medak.

2, One copy to Mr.Y.Suryanarayana, Advocate

40 MIG Housing Board Colony, Mehiaipatnam, Hyderabad.

3, One copy to Mr.N.Bnaskara Rao, adal,CGSC. CAT. Hyd.Bench.

4, One spare COpY.
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IN THE CENTRAL ADMINISTRATIVE TREJBUL\TAL“ -
HYDERABAD BENCH AT HYThRABA

THE EON'©BLL MK.B.N.JAYASIMHA 3 V.C.
AND
THE HOS'BLE MR. D.SURYA RAOsMEMBER(J) .4
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NARASIMHA MURTY sM(J.)

THE HON'BLE MR.JS \:’-\

THE HIN'SLE MR.R.BALASUBRAMANIAN:N(A),

mrE: 5 \e/\],QL()
‘ORDER/JUTGMENT 3

leiv./ RAJCIA/No. | in

W.P.No. -

Ouis.NO Q)O%\ é\g

1
terim directions issued
Central Administrative Tribunaj
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Admitted‘an;

allowed.l

Dismissed £
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Dismisskd a
N

Dismisped.
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‘Lisposed of with direction.

M, 7 BrdeseddRe jected.

No order as to. costs.






